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Paklata.al IDftltranb 

+ 
( Dr, Chandrabhan Singh: 
~ Shrl Vldya Chann Shnkla: 
l Shrl R, S, Pandey: 

W ill the Minister at Borne Aftall'!l 
be pleased to reter to the reply given 
to Starred Question No, 188 On the 
25th November, 1964 and state: 

(u) whether it is a tact that in1\1-
trants entering India tram East Pakis-
tan are settling on the border and 
renaming the villages arter the names 
of villages they left in Pakistan; and 

(b) it so, the action taken by Gov-
ernment to get the Indian land vacated 
in such cases? 

The Minister of State In the MInIs-
try or Bome Mairs (Shrl BaW): 
(a) and (b). Enquiries made from the 
Governments of Assam, West Bengal 
and Tripura show that there have 
bern no such instances. 
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Shrl Bem Barna: In view of the 
fact that these Paki,tani infiltrants, 
particularly those coming into Assam, 
("orne in and get themselves merged 
with the people living in the border, 
the Centrol Government suggested to 
the State Government to clear a 
two-mile belt all along the Assam-
East Pakistan border. In that con-
text, may I know whether it is a fact 
! hat the Government of ASS'3m has 
not done anything in that re~ard to 
dt"ar a two-mile belt thert"? 

Shri Hathl: We are going into 
totally different sphere, but I may 
~ay tha-t thp. ~urvey has been donp. 

and the question as to how mallY 
families will have to be dislocated i. 
being considered. 

Shri U. M. Trivecll: In view 01 the 
reply that has been given, that the 
names of the villages are not being 
changed, does the hon. Minister there-
by suggest that notwithstanding \here 
being no change of names the ~ettling 
at the infiltront, has taken plaCe on 
the border? 

Shrl Bathi: No. The reply i. to the 
question as it was asked. So there is 
no suggestion or Wly implication in 
that. The direct question asked was 
whether the names have been changed 
The reply i. "No". 

Shrlmati Renu Chakravartty: May 
I know whether it is a fact that 
many Muslims who have been in India 
for a very long time and can product' 
all documents to prove the same have 
also been thrown out 01 Assam on 
the ground that they are Pakistani 
infiltrants and they have no redress 
about this? 

Shrl Hathi: That is absolutely 
wrong. No Indian national has been 
thrown out or has b<->en deported. No 
Indian national. who is a Muslim or 
otherwL.e, has been deported (InteT-
ruptions) . That is the allegation of 
the other side, that in the name of 
infiltl'ants we are sending away Indian 
Muslims. We say that is not the posi-
tion at all. 

Shrlmati Renn Chakravartty: I have 
seen so many who have got the docu-
ments (Interruption). 

Shrl P. K. Deo: b order to put a 
~top to this i!llHtration from Pakist'IDl, 
is it a fact that instructions have been 
issued from the Centre to the A""am 
Government. particularly, that they 
should provide a no-man's land which 
would be tree of any hUm'an habita-
tion and they have failed to ("omply 
with that instruction on the ground 
that it will 1><> difficult to rehabilitate 
those who will b. displaced hom that 
belt? 
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Sbr! Bathl: I have replied to that 
when Shri Hem Barn", put that very 
question. 

Sbrl Ra.np: Sir, he wants to know 
whether they have received any re-
presentation fram the Government of 
Assam. 

Sbri Bathl: I said, the survey is 
being carried on, and the number of 
families that will be displ9ced is 
being considered. 

Shri P. K. DeC>: We see from the 
papers that about 10,000 persons are 
to be displaced (lnte1TUpfion). 

Shri Bade: In reply to Shri Trivedi's 
question, the han. Minister stated that 
it is about the re-naming of villages. 
The question of Shri P. K. neo was 
whether the iniUtrants into India from 
East Pakistan are settling On the 
border. 

Mr. Speaker: One part of the ques-
tion was about settling on the border. 

Shri U. M. Trivedi: He has not an-
swered that question about settling 
on the border. 

Shri Bade: Our information is that 
5,000 Pakistanis are settled there. We 
want to know whether the infiltranta 
have settled themselves in the border 
or not. 

Shri Bathl: I do not want to avoid 
or shirk giving any reply. I am pre-
pared to give the House all the infor-
mation in the matter. The Question 
is about infiltration from Pakistan 
into this area. The figure has already 
been given to this House. We are 
taking stePs to see that those who 
haVe come are sent back. For that 
purpose we have set up trlbunalJ 
which will look into those cases. 
About one lakh of such people have 
been sent back. 

Shrlmatl Renuka Ray: Is it a fact 
that the Assam Government have 
shown some reluctance to send away 
some of the infiltrants also Bnd to 
have a no-man's land as suggested by 
the Home Minister? 
241 (Ai)~2. 

Sbri HaW: Here again the two 
questions are different. Regardin, 
sending out the Pakistani IntIltranta 
from Assam, the State Government 
has not said 'no' and would not 
naturally say 'no'. It is interested in 
sending them out. So far B. clearing 
of the belt is concerned, it has to be 
considered in the context of the vast 
number cif families wli1ch will be dis-
located by being displaced on account 
of the creation of this belt. 

Shri D. C. Sharma: The Govern-
ment always denies, and seldom ad-
mits, reports of infiltration. On the 
other hand, public bodies of ASBam 
and the newspapers of Assam, both 
Assamese and English, go on saying 
that some kind of infiltration is going 
on. Has the Government any agency 
to check up newspaper reports and 
reports given by public bodies or does 
it go only by reports which are sent 
by official agencies? 

Shrl Hathl: Government ha. never 
denied reports Of infiltration of Pakis-
tani. into this area. We have been 
saying that they have come and that 
they are coming. Therefore we are 
taking steps to send them' out. We 
have never denied those reports. 

Shrl Ranp: In view of the com-
plaint made by the Pakistan Home 
Minister at the Home Ministers' Con-
ference that we have been sendinr 
aWay Indian Muslim residenls Into 
Pakistan in an illegal and unconstitu-
tional manner and also in view of the 
complaint made by one of our Mem-
bers to the same effect about indivi-
dual cases, has the Government 
thought of making it public to all 
concerned that whoever has legal 
documents to eStablish his citizenship 
of India, whether he is a Muslim or 
not, would be given proper redre .. 
here in this ocuntry and there need 
be no fear at all that such people 
would be sent away in an unconsti-
tutional or inhuman manner? 

Shri Hathl: The bOn. Member il 
quite carrect. It has been made qullP. 
clear. Moreover, In the quit notl ... 
that Is given to the individual It II 
mentinned that if he had any claim to 
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continue to stay in India and he has 
been wrongly deported, he can ap-
proach the Tribunal, which is a quasi_ 
judicial body, which will look into 
each case. It is only after the tri-
bunal has gone into the case that the 
order is finalised. 
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WRITI'EN ANSWERS TO 
QUESTIONS 

Theft of Cars and Scooters In Delhi 

"860. Dr. L. M. Slnghvl: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether his attention has been 

drawn to various news items and arti-
cles relating to thett of cars and 
scooters in Delhi alleging the involve-
ment of certain relatives ot persolUl. 
!highly placed in Government; 

(b) whether it is a tact that thl!'" 
investigations in these thefts have 
been hushed up on account ot the 
alleged involvement of persons reter-
red to in part (a) above; and 

(c) whether a comprehensive state-
ment will be laid on the Table ex-
plaining the allegations and the action 
taken by the Government in this 
regard? 

The Deputy Minister in the MInJs-
try of Home Atfairs (Shrl L. N. 
Mlshra): (a) Yes, Sir; some reports 
regarding one case have com~ to the 
notice ot Government. 

(b) No, Sir. 

(c) A statement is laid on the Table 
of the House. [Placed in Library. 
See No. LT-4189/651. 

All Indla ServiCe of Scientific 
Personnel 

J Shri Ramachandra Uiaka: 
"861 L Shrl Dhuleshwar Meena: 

Will the Mini.ter ot Education be 
pleased to state: 

(a) whether Government have re-
ceived any recommendations from the 
Scientific Personnel Committee re-
garding the creation of an All India 
Service of Scientific Personnej: 

(b) if so, the nature thereof; and 

(c) the dedsion ot Government 
thereon? 

The Minister 01 Education (Shri 
M. C. Chagla): (a) to (c). No, Sir. 
The Committee has been wound up. 

C.B.I. Repllrt on Orissa Enqolry 

J Shrl lashvant Mehta: 
"86% I. Shri Barish Chandra Mathur:: 




